GOVERNMENT OF J‘,;R’IMU S
SHMIR

Housing & Urban Developme
civil Secretariat - "amm:,‘/t Department

Srinagar

Notification

. st
Jammu, the _LFebruary, 2023

:’/ . |n exercise of the powers conferred b

g1 - y Section 7

) mﬂpal Act,SZ%OCS) éi;tgrelnafter referred to as the Act) ::;I c?fw:'}:: Jammu and

h “S o Ilc:\? 1 of Section 73 thereof, tr;e Govelrnn?:r:)t-shecnon
o y| asses_sment and collection of property tax .ertirl:)'

4l Councils of Union Territory of Jammu and Kashmir in the

, d
'\35 sgction 5 .an

19 e ollowing ru'®
.ﬂe?a" and MuniClp
ommencement. (1) These rules shall be called Jammu and

1o and C
(Other Municipalities) Rules, 2023.

tle
short ti

(ash
me into force from 18t of April, 2023.

he context otherwise requires, a reference to the “Act” shall

o 8 eferen Jammu and Kashmir Municipal Act, 9000, and “Form” shall
ana Form appended to these Rules. Words and expressions used herein shall have

' ‘ven to them in the Act. For words and expressions not defined
in the Jammu and Kashmir Municipal Act, 2000, the
Jammu and hmir Development Act, 1970, the Jammu and Kashmir Property Tax
goard Act, 2013, or in the General Clauses Act, 1897, in that order of precedenge, shall
be used as an ' ion. For other words and expressions, the meaning shall
4o construed accor context

s. unless t
ce to the

TAV) of a
operty tax. (1) (
f property ‘ for a financial year shall be

3 Manner of calculation ©
the pro erty tax
o . [ inS hedule—l to these rules.

poperty under the Act and

wlculated in accordance with the
' It dina
() The property tax calculated in respect of @ BB calculleast: any change © such
shRule (1) above shall hold for @ lock of three years Ul o isaged I the Act for
wlculation is necessitated onN accoun of the circy stan
tloning revision in such calculation. inue 1o smain in
|| con
) The first block shall commence from st April OZB’T stzz thereafte’
fce i 34 March 2026. The blocks 1 be similary ¢
1

4
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g8 coming up after the com
1dind® " glculated with refere”‘?:;n?:me?t 0
e 1% ¢

o x“ab” inq complet

¢ ihel having pleted three years: thej

0 te of commencement of thé nelr lia
ew

f the

6 t:éock shall have their

oilly to relevant block, and

eck ax shall be calculat
of three years for li:

iof
A0 s liable to pro
o n%elsnumbel‘ OF; Csl‘i\mll tax for only a part of th
tot pleted months and parts eerar, the tax due shall
ol month not
completed

wpe!
19 essment :
e fortea:-‘:jl of the Actar:ei collection of property t
pro” 4in Chaprt hall regulate . cept insofar as it relates to tsx- The procedure
enty, e assessment and collection ? RS
of property tax.

under sub-section 5 of Secti

curnish to the Executive Ofﬁcert;(r):n?o(f)rf the Act. A person liable to

e part! of _the property and the tax due theregiri:\u;horized by fim in t®

2 il ye hich the return pertains. It shall be aCcomorm.-1 by 30" May of

ol rm-2. Acknewledgment of filing of return shall be in FP:;mled by a proof of

ent along with the proof of payment of the second inst:::r-:érﬁ Z(:F:Zxoirtlhi
a

th ’ i
by 30 November In cases where the payment is made in two installments.

g of return. Failure to file return in due time, unless
shall, without prejudice to the interest due for ,delay in
s due liable to a penalty of Rs 1001/- or 1% of
month of default. The maximum penalty shal

for delay in filin
o sufficient cause,
P’e"me - make the person from whom it'i
z?eytax dee, whichever. is higher, for every

otice in terms of sub-section 8 of Section 73 of the Act
f inspection shall, unless there are reasons 10 recorded
t be less than 14 days from the date of notice.

on best judgment basis. The notice in terms of sub-section

e for assessment
in Form-5c|early mentioning the liability of property

the Act shall be !
the date of hearing shall,
ot be 1ess

gpection. The n

4 and the date 0
a shorter notice, NO

7.Notice for in
grall be N Form-
qwriting for giving

8. Notic
g of Section 73 of
i proposed to be
inless there are rea
an 21 days from the date of notice:

ion 10 of Section 73 of the

§. Notice for re-assessment_ The noticé in terms

ArCt shall be in Form-5A clearly mentioning - sh
ZrOpOSed to be levied and the basis thereof, and the da® of 2t s than 21 days
¢ reasons to recorded in writing for giving 2 S ol B8 =

f
.rom the date of notice.

T
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demand. The notice of dem

0

ice " i and i

N"“c ol gnder s}lb section 11 or sub-sectis N Pursuanca

0 8™ ghall b€ in Form-6. N 13 of Sentine an  2S5288ment
;.‘5 he: S eCtion 73 of th yrent or
p ﬂy na t'\:f as fha

f

m
P
l#

1 such time the Jammu and Kashmi

property Tax Board Act 201; .pmpe

g20of the Act shall be deemeq ;s con
sar

erned division.

tty T2

Stx x Board in terms of

t uted. the refarancs -H o
eference to the Diractne ‘

al. :
ppbvl‘1 Kashm!f
| ﬂn : g1and

i
g

|1

arals
]
ar Urban

g0
from payment of property tax.

not appurt.enant to a structure/building shall be exempt
~ mpt from propert:
ey tax

5
Hal’l ! :

el r Plan In force in the .

‘i’here's a Masile % disallowed or ifatLea' under which any construction/de

H y vacaﬂt a ey haVe bEen pUt o aficut Qry/ \_\/'S-[O'Qment

g opping SUVeY® of the Revenue department L

on '
erties of icinali

similarly, all _t’he pro;lnjdwaras C:1he hMumct.pahty and all places of warship. includi
asjids, 94" , churches, ziarats, etc and cremation and burial gro ”19

al groundas

¢s,
P! xempt from payment of property tax.

5hall be
Government of India / UT Government shall be exempted from

x. However, service charge at the rate 3% of the taxable annual

ties owned by
t
he Municipality in respect of such properties.

| proPe
enf Popety To
e shall be payable t0 t

Byorder of the Government of Jammu and Kashmir
Sd/-
(H. Rajesh Prasad) IAS

Principal Secretary to the Government

Housing and Urban Development Department
Dated: 21.02.2023

No.HUD- LSGOSMC/52/2022-01 (C.No 7074401)
Copy fo the:
. Additional Chief Secretaries.
_ All Financial Commissioners.
' Director General of Police, J K.
. Al Principal Secretaries t0 the Government.
. Director General, IMPARD, J&K. ol
. Joint Secretary (Jammu, Kashmir & Ladakh), MHA, ol.
. All Commissioner/ gecretaries 10 the Government. e Del
. Principal ResidentCommissioner, &K Government, e :
. Chief Electoral Officer, J&K.
10-D!f§ctor, Anti Corruption Bureau, J&K.
| 1;'D‘V'§i0nal Commissioner, Kashmir/Jammu-
| 13'§\ralrperson, J&K Special Tribunal.
| 14'_0:”?1‘39%1 Commissioners on Jam
15 DirecTolsTloner Mummpal Corporatlo
6. Direct r Information, J&K. / Kashm
7l ctor Urban Local Bodies Jammu B o
All Heads of Departments/ managing DIf

o GO P —

o~ DD

<«

mu/Srinagaf-

irrs./Secretary. AdvisorY Boards.

>
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6d’°
16'§e6re

90 . o0t0 |
retalYlvT& 5S, University of Kashmir.
'Difectoﬁ'Manager' Government Press, 3¢

a
T avate S
ZQ'P”\\//?/ebsite’ HUDD.

010 ile. \ MJ)
3 Al
\

eneral, J&K High Court, Jammy
trar blic Service C fra et it
J&K PU OMmMissiony
E)arryéstatesy JiK'haeol SOPEE/SSp,
' archives, ArC °9Y and Museym
f AJ&K Academy of Art, Cultyre g Lar?édi:és

; : inagar/Ja
rasecretary to Hon'ble Lieutenant Governor.mmu'

© Advisor (B) to the Li
retary to _ e Lieutenary
gzgretary to thc_e C_h|ef Secretary, JaK. Governor.
e gecretary to Principal Secretary to the

ocretary to Commissioner/ Secretary ent, HUDD.

to the Government, GAD.

(Thannaji Bhat)
Under Secretary to the Government
Housing and Urban Development Department
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y

" ihe tax liability is being calculated, as

. FF is floor factor. For calculating the liability 0

Schedule-|

Formula for levy of Property Tax

LVF x ARF x FF x UTF x C
TF
OSF X AGF x SF x

s Municipality Type Factor. lts value shall be entered in the formula as
mir
follon‘;‘;'ici al Counci.l 0.75

a munidpa| committee : 0.5

b.

alue Factor. It is one tenth of the unit area value of land in Rs lakh
land as notified under J&K Preparation and Revision of Market Value

' nal \
per k@ Rules, 2011 as on 15t April of the base year of that block of three years.

irst block from 1%t April, 2023 to 31% March, 2026, if the per kanal value
13t April, 2023 as per the aforementioned value guidelines is Rs 60
ed as 6 in the above calculation and shall continue to be entered

the three financial years of the block.

Area Factor. It is the built area or the vacant area in respect of which
the case may be, in square feet. In the case
of Property tax on built area, it refers to the total covered area of that floor in
square feet. In case of areas with winter snowfall, the area of the attic shall not be
counted in built=up area. In the case of Property tax on vacant land not
gppurtenant to a building, the area of the vacant land in square feet ghall be
entered. In the case of Property tax on vacant land appurtenant to a building, the
area to be entered in the formula shall be the area, in square feet, in €xCess of two

fimes the built-up area of the ground floor.

ARF is the

f different floors and vacant land

abutting the building, the floor factor shall be entered in the formula as follows.

a, Residential buildings including flats: 1

b. Other buildings:
1. Ground floor 1
2. First floor 0.8
3. Second floor 0.7
4. Third floor and above 0.5

" at

es

1aS
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acant land .
%asements for all types of buildings; (());
I
age e factor. For vacan
LJTF i?nlésa _c,gthat of the building itself. V\}hl:?fd?,‘}p“”e"am o & b, L
b e 8 rent uses roperty tax for the built-up erent portions of a b‘“'g.'lt shall ba i
0 d'ﬂeenant ared ghall be separately calculata rea as well as the uilding are pyt
gpP“ﬁ pal'ﬁcular use. The value to be ent eq. proportionatel taxable vacant
uﬂder a’beas follows: ered in the formul Y. for each area
gshd" ment/ flat a for different usaqge
e Res|dennal apa nt/ Tla age
a Residenﬁa| house . 2
b mdustf' | Manuf.actunng) 25
S‘ In$ itutiongle;J)t:cl;lgé ts??mtl Public S
. ial, star and )
: g&zr g hoardings above Hotels: 12
5 star d above hotels,
o jowers & hoardings. 15
s the construction Type Factor. lts v
RCC construction ) 1 e construction:
;' pucca (without RCC) construction io
c' Prefabricated structure 0.8
0 Kuccha/Bamboo/\Nood/T in Structure 0.6
1 AGF 18 Age Factor. The value for this factor shall be entered in the formula as
follows: E
a. 0-20 years old 1.00
b. 00-30 years old 0.90 1
. 30-40years old 0.80 v
d. 40-50 years old 0.70 A
. 50-60 years old 0.60 s
f, More than 60 years old 0.50 2
5. SF is Slab Factor. The value of slab factor shall be entered in the formula as
follows based on the total built-up area calculated as indicated at 3 above.
a. Residential houses/ apartments
. Upto 1000 sft 0 |
il Above 1000 sft upto 1500 sft 0.75
ii. Above 1500 sft upto 2000 sft 1.0 ¥
iv. Above 2000 sft upto 2500 sft 1.15 ;
v. Above 2500 sft upto 5000 sft 1.30 h
vi.,  Above 5000 19 :
b, Other usage t 1‘
ypes 0.50
6

i,  Upto 100 sft

4
\
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Above 100 sft upto 250 it
Above 250 sft upto 500 sft

0.75
- pbove 500sftupto100p g = 1.00
\5 Above 1000 sft upto250q sft 115
V. pbove 2600 sfluptoB0pp gy 10
V‘ Above 5000 sft ' 15
Vil : 2.0
status. The value of
o ancy - Ot this factg
osf ‘3 (i)n the formulz fe\s 1‘o||ow‘;.1 "Tor buittup propeties shall be
ied for more
b e gelf-occupie an6months . 0.75
b.
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[Type here]

To

,

CEQ/EQ

Municipal Council/ Committee

Subject:

Sir/Madam,

I am submitting the details of property known as
........ +seeseseeeeeeaifl Municipal Council/Municipal Co

No........

[See Rule 5] (Sub-

s e e DEATING. UPN
mmittee (F1) ...............as under:

1as

Tl
nt
es
[ ry

Form-1

Form of Rety n

section 5 of section 73 Municipal Act, 2000)

Filling of return for assessment of properties for Property taxes

--...-..-...n.-.....-.-...u..-....-..-......-...-......-........-...-..-..-..

«eee. Ward

Property type: Central Government asset/ UT Government asset/ Municipality Assets/ Place of worship/ Others

Property loor wise Factor Total i Total Tax Advance Tax m:m_nx}:n ebate; et .m.mx\
details of Taxable payable @ Tax |/ Service rest; if f any ervice
e property value rate/ Service  |Charge paid |any harge
¢ . _
i Land Area Floor Usage Construction | Age Slab Occupancy F1toF9 Charge payable | ayable
Value Factor Factor Type Type factor Factor | Factor |status (Multiply) | @ rate
Factor (F3) (Fa) Factor (F6) (F7) (F8) Factor
(F2) (F5) (F9)
(a) Residential  (()Basement
apartment /flat
| | :
X0\ Reswdential

Quse
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[Type here]

(c) Industrial (i) Basement
(Moanufacturing) (1) GF

in}FF

iv)SF

Vacant land

Scanned with CamScanner

(d)institutional/ i)Basement
Pubhic / Semi hjGF
ni)FF
he
pubh liv)SF
\Vacant land
(e )Commercial 1)Basement
lexcept 3 star and (i) GF
[R—_— iii)FF H
ve Hotels, (iv)SF
ITowers and
Hoaradings eemeeesenns
\Vacant land
(f) 3 star and (i)Basement — |
labove Hotels, (i) GF
lTowers and (iii)FF
IHoardings iv)SF
\Vacant land
\\I\\\u\\l\\.\\\.lxl\l.\\ll\
| ]

(g) Vecant land

een concealed there from.

V\\\\ﬁ\\L\\\T\F\\F\
o the best of my k

re that the inform

nd that nothing has b

nowledge or beliefa

bove is correct t
yours Faithfully,

| hereby decla ation furnished 3

Dated...commeesmeemseees
Gﬁ:ﬂ%& oE%R»%:Qo%:E?

Mob. NO-..--

rification of th

ve e Executive officer

Jenficaton of the Tax \nspectoer



M

Proof of payment

[oee Rule 5] (Sub-section 5 of section 73 Municipal Act 2000)

uPN:

qame of applicant:

S

Address:

dvance tax/Tax
f payment (A
Typsee?f apssessment/Tax on Re-
0Ssessment/lnterest & Penalty

a

i
unt paid

AmoO

Receipt NO-

Dated

\/\/
\
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Form-3

Acknowledgement of filing of return

[See Rule 5] (Sub-section 5 of section 73 Municipal Act 2000)

ReturnNo.__~  Dpate.

Amount paid

o —————
\:§°f owner/Occupant

s

Receipt No.

Receipt Clerk,

Municipal
Council/Committee

Scanned with CamScanner



Vv

Form-4

Notice for Inspection

7] (Sub-section 8 of i
[see Rule of section 73 Muni
cipal Act, 2000)

oticefofI“Spection
g of section 73 of Municipal Act, 2000 it is hereby ordered that ...
for the purpose of survey/

rty tax to be levied.

10 qubsection
of the land/building with UPN

t the inspection
aid building in order to assess the prope

1o conduc
o)

et LRI

Executive Officer

Municipal Counéil/Committee

Scanned with CamScanner



FOI'm_S

Record the refusal .
/ Notice for Agseg,
tax on b
est

see rule 8] (sub-s
( ection 9 of section 73 judgment b
unicipal A asis
Ct, 2000)

—
occl’pier
¢
el B R
o
-'// PAN No. e
// Email Id Owner Name ﬁ\
S = -
" Threa '\r’aTabI:rth Property Tax/ Tax] sorvi )\
alue Wi Service cha ice Penalty/R
factor F1to F9| payable ¢ ;Z?Jge already ;ifan? shate) Net payable
/
g

into the premises
f my knowledge.
ment by or pefore
hall be paid within

authoriied officer to enter
t is made to the best ©

decared th'at the occupier/owner has refused the undersigned/
'“i"e';"i"s"'gfi‘\’/;n'nSPeCtion (Syrvey/mgasurement) <o the assessmen
g h'aﬂ opportunity of beirg heard tO furnish response al

ichit shall be presumed that Tax sO assessed ha

ong with supporting docu
ssessed tax s

.

e officer /Authorized Officer

Executiv .
ounci|/Comm|ttee

Municipal &

v

Scanned with CamScammer



Form 5.a

Re-Assessment of Property Tax

[See Rule 9 ] (sub-section 10 of section 73 Municipal Act, 29
» 2000)

zone. __Bill(s)details

ZONE
PAN No. Owner Name
Email Id Address
/”Sa'f’fﬂrp_rspierty Area I?roperty Amount | Difference | Penalty | Net
AsseSSEd Tax/ Reassessed Tax/ of Tax/ payable
Area Service Service service
charges . charges charge
assessed B Reassessed | Paid i
// - -

fit L ———]
] ' . e

[
|
g
ol : ) _ -
ipublic = il
il
irand
;‘5[
i [ R
[ P
—
“above
W and
—
, ES—
al /_/‘/-
——
and
tune of ————=""1"15
U ey . der assessed t0 the v of being heard
i . ct/un . unity ©
i axl'mnyl the Property Tax return is found to * mcorrgw{ler/occupier is given an oppor:nEd rhat Tax so assessed
gy Sreassessed and is payable along with penalty. failing which it shall be presu

5 ;
nyECEpteealong Wlth SUppOrting document b\/ or bEere e —
nd reassessed tax shall be paid within 30 days.

| . uthorized Officer
\ . . ExeCUt unC”/COmmlttee

\\J
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Form-6

Notice of demang

ee Rulel10] (sub-sect
[S on 11 &13 of Section 73 Munici
Pal Act, 2000)
Bill No
ar .
e Find ncial Y€ T —————— Dated
fof
P ipt of Bill/33 days if b
o the date of receipt of B ays It by post from the date of dispatch of gl
¢ fro
!Udﬂy
| §
P _—TPAN No. Owner Name
;/ Email Id Address
: i i
o
// bl Property Tax/ Tax/ service Penalty/Rebate| Net Property
V Area Taxable . . h Charge already H if any Tax/ Service
value with Service charge o L harge payable
factor F1to F9 | payable pal
—

4 flat | _ -
%
; 7 TR P
g ————————__| !
i Public |
it ___‘:_,_._——————’—‘/—_—_
el except
ilove

[
ers and I e
- [
idhove '
ers angl /.—-——/
: -
ind L_’_’//

period_———

77T T

Details of Demand for Property Tax for the year/"’;/”;””ﬂ
o Thmmt —
SNO - ) /

Pf0p§.rty Tax / Service charge
(a) Rebate@10% //
Previous Arrear Amount?or the Period /

I
[Ype here]

|

Description of Tax )
(b) Remission
Previous Credit
1
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Condilions
fhe rreasury 18 open from .10-00 to 01.30 PM on all working Days
chqueS should be drawnin fav?ur of Executive Officer of the r:’nu
oot grations chequc.es should be including the discount charged in :;zsa|hC0UHCE'"”Cﬂmm;“e,e
@ 25‘%? i; iB[:VtE;eot:”the ta.xdes claimed for the current year orz ::JHU: e
ie is paid withi ised for the first 6
e constructeg o :2:’2";::nd;vs from the presentation thereof.kBillt?;err‘urt:iut;::' l(f%
. . RO .celved within three days from the d ) JF-"’ postal
accordlnglv this rebate is given if payment of the bill is made within 18 days f E[NIE T e
fthe payment of the tax/return is not made within the due time the perysinr?_n;‘ ::;s date of posting.
‘ 2ars n

: ill is an interest@ 1% per
Wh'Ch the b @1%p month shall be payable after one month of the close of the financial

year to which the bill relates.
of demand/recovery of pro

anyone else to claim validation of unauthorized use
any prejudice to the rights of the Municipality to take any le
respect of such unauthorized use/construction.

7. Incase any your payments have not been adjuste

Municipality-
g Please always mention Unique property No. /date na
endering payment.

Itis requested that this bill

5peCif

the person paying the tax or
ate and the same is without
hat of demolition in

perty tax will not confer any right on
/construction at a later d
gal action including t

The notice

al receipt given by the

d, please do come with origin

me of house and demand No. in all correspondence.

be presented while t

Bill Prepared By gill Checked BY authorized Officer

7
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